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1. Dr. M.M. Singh §/o Shri Raj Nath 3inhgh,
Principal, JMY, Rahikwara, Satna (Madhwe Pradesh)

. D, Mohd. Kaleem $/0 Late Shri Mohd. MNasam,
Principal, JNyY, Padmi, Mandla { Madhya Pradesti]

o Shri M.C. Charles $/o Late Shri R.G. Charles,
Principal, JMY, Barginagar, Jabalpur CML

& . ghri M.K. Bhalla S/o0 Shri Aa.P. Bhalla,
Principal, JINY, Butana, Sonepat (Harwyana)

o 5. shri Bharat Singh Chuhan S0 Shril Matsadin Chauhar,
‘\ Principal, JNV, kundol, agra, Uttar Pracdeaesh

£ Shri R.E. Thakre, 9/0 Shri B.D. Thak
Principal, JWy, Latur, Maharashtira

T Shri K.P. Mathur /0 Late Shri H.OP. inihur
Principal, JNY, Khairatal, alwar, Rajast

. Shri M.0D. Ramachandran, /o Shri T.M. Damodharan
Mair, Principal, IV, Calicut (Kerala)

@ i %W.L. Balasubramanian /0 Shri v.K. Lakshmana

F. Principal, JINY, Kesargod (Ker a]aJ

r
Y
o Shri A.ll. Devassy,

1. Shri a.D. George 3/
Palakkad (kerala)

Principal, JMY,
1. LBL Rao, 8/0 Shri Jogil Raju,
sal, JNY, Yizayanagaram [Andhra Pradesh]

Satvanaravana Reddy, 3/0 Shri M. Yenkata
Principal, JNY, Yizavanagaram (#.F)
1. Shri K. Sadagopan, S/o Shri K.Marasimha Charry,
Principal, JHY, Warrangal (&P

1. Ohr’ Fapen Lukse 370 Shrl K.L. Eapen,
Principal, Jiv, alleppy [(Rerala)

15, Shri K.PJON. Pillai, 8/0 Shri Sk, ”illw’”
Principal, RNva, Yewatmal (Maharashira)

16 Shri Joseph Mundiyakal S50 Shri M. Joseph,
Principal, JMY, Kollam {(Kerala)
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17. Shri $. Chandrasekharran /o0 Shri C.7T. Sriniwasan
cip

Frincipal, JMY, Mwvsore [(Rarnataka)

18, Shri George Joseph 3/0 Shri C.C. Georgs
Principal, JMY, Idduki (Kerala)
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. 19. Shri B. Singh $/0 Shri R.D. 3ingh
Principal, JNY, Baharaich (Uttar Pradesh)
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20, shri 0. Hanumantts Reddy, Principal, JNY,
Bijapur (Karnataka)
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M. Kulshireasta
snepat (Harvana)

A ahri D.P. Kulshresta 3750 Shri
Yice Principal, JMY, Butana,
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25, Miss ¥idhu R j[81 0ASo 3hril G.5. Ha j al
Wice Principal, JNY, Shyampur, Sehorse (MP)
24 Shri Om Vie Singh 8/0 Shihri tunni Singh

.,i
PET (Hindi), JNW, Eutanad, Sonepat (Harwvana)
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Shri Fkramuddin S/¢ Shri Damarudin
PET (Economics), JWY, Butana, Sonepat (Haryana)

~ Z2é Ma., B. Valli Iver W/o Shri Sundsr
PET (Biology), JMY, Ghaziabad (UP)

V. Shri R.KD Dwivedi 350 Shri R.S. Dwiwvedi
PET, JNv, Junapani, Cistt. Khargone (MP)

2E Shri Surssh Chandra $/0 3hri B. Ram,
PET, JINY, Dhoom, Manikpur, Gautambudh b
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B0 Miss fbhilasha Singh D/o Shri Kanchan Singh

PET, JINY, Ohoom, Manikpur, Gautambudh Nagar (UR)
A1, Shri J.l. Mishra $/0 Shri R.D. Mizhra,
PGT (Geography), JY, Rahikwara, Satna (+iP)

., Shri D.P. Singh, %50 Dr. Sarnam Singh
PET (Physics), . JMY, Barginagar, Jabalpur (MP)

. Smt. #Aruna Srivastava, 00 Shri RS, Srivastava,
PET (Hindi), JNY, Manacamp, Raipur {MP)

x4, Shri Sanjay Kumar 3/0 Shri Rajendra FPrasad
PET (Econamics), IMY, Rajgarh (MP)

35. Shri Mandle .G, 20 Shri Mandles 4.
PET (History), JNY, Rajgarh [(MP)

Bé Shri 3.R. Mandal, /0 3hri Surat Lal HMandal
PET (Geography) JMY, Rajgarh (MP)

7. Shri K.k, Jain, %70 Shri K.C. Jain
PET (Mindi) JINv, Rahikwara, Satna (MR
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$. Baghlel $/0 Shri R.S. Baghlel
a

ri n, JNV, Rahikwara, Satna, (MP)

39, Smt. Renuka Gupta, W o 3hri Vipin Gupta
TGET (Mindi), JNY, Junapani, Khargone, [(MP)
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Shri Ashok Kumar Chugh 3/0 Shri Ram Chaide
3 ™ \ e o e b o N oty g gy o
TET (Maths). JNV, Butana Songpat (Marwvana )

shri Pawan Kumar Batra, S50 Shri M.L. Batra,
SUPK Teacher, JNVY, Manpur, Morena (MR

Shri Pritam Singh $/0 St
i

i Shyam Lal Singh
TET (Hindi), JINV, Gaurigan

i, Sultanpur (UP)
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Mirs . Aparna Yadaw, S0 Shri S.R. Yadaw

TGT (English), JMY, Gaurigan], Sultanpur sy
Shri Rajiv varshney, S/0 Shri R.P. Yarshney
PET, JNY, Gaurigani, Sultanpur (UR)

shri Bholaji Trivedi $/0 3hri R.R. Trivedl
TaT (English), JNV, Radhikwara, Satna (MP)

;

ari RLUB. Singh &S0 Late Shri 3.P. Singh,
~t Teacher, JNV, Rahikwara, Satna (MF)
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Shi-i dnue Ranjan Roy S0 Shri M.CLRoy,
PET (Bio), JMNY, Jabalpur (MP)

sShri anshuman Singh 3/0 Shri Rudra Pratap Singh,
PET(Eco), JNV, Jabalpur (MR}

Mz . Shraddha Ranjan 0/o Shri M.G. Mishra
TET (Draw.), JMY, Jabaldpur (MP)

Shri arun Koamar Gaur S/o Shri J.N. Gaur,
TGT (Eng.), JHV, Sonepat (Haryana)
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as Chandra, S5/o Lats U.P. Yadaw,
TGET f h
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aths), JNY, Rajgarh (MP)
Shri Jai Prakash $/0 Shri Gulloo Ram
Art Teacher, JNY, Rajgarh (MHP)

Shri Om Prakash Malviva S/0 Shril KoL, ralvwiva
PET, JWv, Dhar (P}

Smt. anita Jain W/So Shri abhay Kumar Jain
Librarian, JMY, Sagar (MP)

Smt. 3.8. Visalakshi ammal bW/ 0 Shri V.ok. Lakshmana
Iver, OFffice Superintendent, JHV, Kasargod
Ciserala)

Shri P.k. Sharma, 570 Shri
Saection Officer, NVS HOrs,
Maw Delhi

Isi ar Dass,
- Yailash Colonwy

Shri K.¥. Lohidakshan S$/o Late Shri K.O.
Yalayvudhan, Personal éasstt., HNVS HArs, a-3%,
sallash Colony, MNew Delhi

Shri rMom. Sikandar 3/0 Er. M.s. Wahab Rowither
pEssistant, NVS MArs, a~39, Kailash Colony,
New Oslhi

Shri T. 3Suryva Prakash S/0 Shri I.G6. Krishna
Murthy, fassistant, HNVS Hors, &4~3%, Kailash Co
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shri D.M. Sharma, $/o0 Shri R.S. Sharms,
Editorial assistant, NYS Hgrs, B39,
Kailash Colony, Mew Delhl

Mrs. Manju Negl, W/o Shri Pradeep Megi ,
LD Clerk, NYS Hars, A-3%, Kailash Colony,
Mew Delhi : .

Balbir Singh

Shri Marendsr Kumar, $/o Shri
napat, Haryansa

LD Clerk, JNY, Butana, So

Shri ¥Yed Prakash, $/0 Shri Gillu Ram

LD Clerk, N¥S$S Hars, A-39, wailash Colony, N.Delhi

shri O.N. Dahiva, S/0 Late Shri Indu Singh,
Store Kesper, JNY, Butana, Sonspat, Harwana

hri wijay Kumar $/o0 Shri Mukh Lal
s&t Operator, NVS Hars, A-39, Kaillash
alony, Mew Delhi.
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shri Tek Ram Sharma $/0 Shril Dharam Pralkash
Electrician, NYS Hars, &-3%, Kailash Colony,
Maw Delhi

Shri S.0. Choudhury, S/o Late Shri S.R. Dutta

oudhury, Oriver, NVS Hgrs, a~39, Kailash Co,ony,

Met Delhil

Shri Ram aAvtar, $/0 Shri Shiv Lal, Oriwver, NV3
Hors, A-39, Kailash Colony, Mew Delhi

Shri G.35. Rajawat, S/0 Shri H.S. Rajawat,
Lab. fttendsnt, JNY, Hultan, Ohar, HMF

Shri Ram Dayval $/0 sShri Babu Lal wverma, Cook,
JNY, Ratibad, Bhopal, M.F.

Shri Munna Lal, $/0 Shri Ram avtar,
sweapaer-cum-Chowkidar, JHWY, Gaurigan],
Sultanpur (W.P)

shri R.E. Singh, 8/0 Shri Mahadeo Singh, Mess
Helper, JNY, Gaurigani, Sultanpur (J.P.)

ahri Yiwvek Yadav, $/70 Late 3hri U.P. Singh,
Catering fAsstt., JINY, Gaurigan
nnnnn fpplicants

(Bv Advocate : Ms. Maninder acharyal

1.

Warsus
Navodava Vid

i elaya Samitl through
Director, A-3S

¥
%9, Kailash Colony, Mew Delhi-11004%8

Union of India through Secretary,

Department of Secondary Education and Higher
Education, HMinistry of Human Resourocs
Development, Shastrl Bhawan, New Delhi

Union of India through Sscretary (Expenditure]
Department of Expenditurs,
Ministry of Finance, North Block, New Delhi

j, Sultanpur (U.F.

)
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4. Wnion of India through Secretarwy,
Department of Pension and Pensioer Welfare, \ :

Ministry of Personnsl, Public Grievances &
Pensions, MNew Dalhi
wwnw  Respondents
By Adovate : 3hri $. Rajappa for respondent 1
Mone for respondents 2,3 and 4 )

ATt s S nnn s et 22 s

By Shri $.48.T7T. RIZVI, Member (A)

The applicants, 73 in rnumler, working 85
Principals, Yice Principals., P&ETs, TETs etc. in thes

schools run by the Mavodavae Vidvalayva Samiti (MYS), a body
registerad  under the Societies Registration act, pray for
g dirgction to the respondents to extend,th@ banefit of
the Central Government Pension Scheme to  them w.e.T.
1.1.1%99&, which is the date from which pensionary benefits
have been allowsd to the employees of the Indian Institute
of  Public administration (IIP&). aAccordingly they alsao
sealk  a direction to the respondents to implement the

recommendations of the 4th CPC in relation to them.

Z. The matter regarding asxtension of pensionary
benefits on par with the Central Govt. gmployees  1In

Ffavour of the applicants remained under consideration at

st le

{,"s
i'f.)

the highe wels in the Government of India. However,
by the 0.0 Letter dated 17.11.1997 (Annexurs P-1) from the
Minister of State for Finance to the Minister of State for
Education, the aforesaid plea has been negatived, inter
alia, on thse ground that.in view of the present resouroe
crunch, the Govt. of India find it difficult to  aupport
the proposal  in guestion. The matter was taken U oo
agaln  at the lewel of Union Ministers of HRD and Finance.

MHowsaver, onoe again the Union Finance rMinister has

A
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negatived the aforesaid plea by and large on

ground. This has been done by Union Finance dMinister’s
0.0. letter to the Union Minister for HRD dated 5.2.199%

{annexure P-2). The applicants are obwviously aggrieved by

the decisions oconveved In the aforesaid letters datead
17.11.1997 and 5.2.1999.

Z. We hawe hgard the learnsd counsel on  elther
side arnd have perused the material placed on record.

. The learnsd counsel appearing in support of

the 08 has  drawn our attention to the policy  document

3
—f

the Government of India Known as Programme o

£

Action (national policy on education 19860 wherein amongst

other things the following provision has been made:

"Recruitmant and old-age benafits arnc
maedical-care -~ fll tsachers in  Government
local bodies and In institutions crested by
Gowvernment or by aActs of Parliament/State

Legislatures wWill be eligible Frag
cirement  and medical benefits identical
with Government servanis. Teachers  in

alded and private institutions will alszo be
eligible fTor =uch benefits in accordance
with such directions as may be Issusd by
the Gowvernment Trom time to time"

5. The learnsd counsel has  argued that the
aforesald policy document has had the approval of the
Union  Cabinet, which is the highest decision making body.
The NVS, according te him, is an institution created by

2

the  Gowarnment and, therefore, going by what has  been

stipulated in  the paragraph reproduced above, the Unian

Govarnment  is commitbted to extend the retirement benefits
to  the applicants as wall on par with such benefits made

awallabkle to the Central Bovernment amployeeiéz/
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&, The learned counsal has also submitter that
the benefit of the pension scheme on par with the Central
cowarnment  Pension  Scheme has already b=en ewtended tO
similarly placed imstitutions such as Kendriya vidvalava

Sangatihan (kwsS) which also happens to bg a Society under

the Societies Registration aAct. In addition, according ta

-

hewr, the aforesaild schems has been extended also to the

employvees of the cantral Tibetan Schools padministration

rhe Mational Open School (NOS), again a Society gistresd

B
~
¢4

undar  the Societies Registration act. This has been done

2 o

mush  after the stablishment of the N¥S, respondent 1

B

herain. The pension scheme has also been appliesd to the
Indian Institute of Public administration (IIPa), Indira
Gandhi  MNational Open University (IENOW), Mational Human
Right Commission (NHRC), National Ccounssl for  Education,
hessarch & Training (NCERT) and Central Board of Secondary

0

Education [(CBSE). Pensionary benefits have also besn made

B

awvailable to the Life Insurance Corporation of  India
employees  along with tThe employess of General Insurance

Corporation  of India, National Insurance Company Limited,

The HMNew India  Assurance Company Limited, The Orisntal
Insurance Company Limited and the United India Insurance

Company Limited.

7. Hawving regard to the facts brought out in the

previous paragraph, Tthe learned counseal app%aring i
3y 2

behalf of the applicants has submitted that Jﬁbﬁ&m ot

e

extending the pension scheme Tto the applicants, the

respondents have discriminatsd against the applicants and
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Jed 30 as e over The
pension - schems cannot  be extended so as  to  cove

gpplicants.

. The learned counsel appearing on behalf of the

official respondent MNos. 2, 3 and 4, has  In  his
submizssions, reiterated more or less what has already been
stated by the Union Finance Minister in his letter to ths
Union  Minister for HRD dated 5.%7.1999 which, in  turn,

covers  the points made in the other Impugned letter dated

L7 1101997,

10, We  have considersd the issus carefully and
find that matters such as these are necessarily policwy

sions taken by the Union

jd]
{rs

matters and, therefo ore,  dec
Government in  relation to them cannot and should not  be
interfered with. We has also gone through the reasons
assigned by the aforessid official respondents in SUpGort

of the denial of the pension  scheme insofar as the

applicants  are concerned. The Financial liakility likelw
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in CONSequen o of the extens)

o

to  ari
pensionary penefits  To the applicants will constituts
avaidable burden on the finances af the Union Government
and besides similar demands will then be made by a number
of  other autonomous/statutory bodiss presently receliving
grants-in~aid from the Governmsnt. The Government will
find it much too difficult to resist such demands. The

impugned letter dated 5 21999, wa find, contains a word

0¥ sane advice which could be considered by the HYS s0 a8
& QA/W«LW'

1@ axtent gomgibﬁnpflt to their employees. The suggestion

made in the aforesaid letter is o the affect that the HNW3E

may consider working out a suitable arnuity schems throuah

the LIC based on wvoluntary contributions by the emplove

through a fund outside the body and without any lisbility
on the Government. Alternatively, according to the same
letter, the NYS employess may continue to be governsad by
rhe CPF Schems or join the pension scheme for the
Provident Fund subscribers introduced by the Ministry of

Labour.

11. We also Find that a question - in regard To
non-extension of penesionary bsnefits in favour of the
applicants was raised in the Rajva Sabha on 16.3.199% and

the same was answered in the followed terms:

Hpqular pensionary benefits ek 18
tharn the Contributory Provident Fund ﬁﬁhwmc
which gensrally exists Iin organisations
which recaive grants-in-aid from the
Central  Gowvernmant. Pavioent of pensiop is
g recurring liability as compared to  the
sne-tima  eettlement undsr the Contributory
Provident Fund Scheme. For these reasons,
Governments are not gensrally in fawvour Qﬂ

extension of pernsionary baenafits to
autonomous  organisations, =2to. Mowevear,

such organisatlions can introduce suitabls
annuity schemes for thelr amployaes
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gy  the aforesaid answer, the Union Finance tinizter has

taken the Indian Parliament also in confidence about the

on  in guestion which does not  Tawvour

Uy
=

is

O

policy cle

extenzion of pensiconary benefits to the applicants.

. Furthermore, the official respondents  have
submitted that the Central Governments pension  liabkllity
has reachsd unsustainable proportions and as a peroentage

of  BDhP, it has risen from 0.5% in  1993-%4  to 1%  In

che Budgst speech QEOleZDQE) meache

ZQOO-2001 . In
Parliament, the Union Finance tMinister has propossd  that

personzs who  enter  Central Govt. sarvice after st

35

neion through a new pension

£

i

Cotober, 2001 would receive pr
programme  basaed on defined contribution. & High Level
Expert Group has also besen propossd with a wiasw to
reviawing the existing pension swvsitsem.

13. Having regard to the factes and circumstances
brought  out in the preceding paragraphs, we also conclude
Without hesitation that the policy decizion taken bw  the
Hovernment denying  the benefit of pension T the
applicants is b&a@d on sound and Justifiable considerations
entiraly in the public interassi. The  ground caof
discrimination pleaded on behalf of the applicants cannot
also  be sustalned inasmuch as having regard Lo the public
interest Involved, the Gowvernment can alwayvs exclude
Bodiss  and Organisations such as the MNYS  from  the
extenzion  of benefits undser the Pension  Schemns. The

policy decision in guestion cannot be sald to be perverse

0

nor malafide nor  doss it suffer TFTrom the wicse of

arkitrariness. Articles 14 & 16 of the Constitution are,

th&reforeg'nmt hit.




(1)

aver, a High Level Expeart Groupsy—a

aubnitted by the learned counsal  for  the official

respondents,  is likely to raview and sxamine the exizting

pension system so as to reach certain  conclusions  with

regard to the Bodiss such as NS as well. The ochapter is,

therefore, not closed for swver. We also hope that having
regard to  the Tach that the aforesaid policy documant,
namaly, Programne of Action was issued with the approval
of the Union Cabinet, the official respondent s will, no
doubt, have the matter in controwersy in this 08 placed
before the Union Cabinet in due course and  convey bthe

Final decision of the Gowvernmant in  the matter as

sditicously as possible Wa do not consider it

to fiw any tims frame for this purpossa.

15, For all  the reascons mentionsd in the

preceding  paragraphs, the 0A falls and iz dismissed

Y

without any order as to costs.
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(S.a.T. RIZVI) (MRS. LAKSHMI SWAMIMATHAM)
MEMBER (&) VICE CHAaIRMAN (J)
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